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Jharkhand State Universities (Amendment) ACT, 2002 

AN 

ACT 

To amend the Jharkhand State Universities Act, 2000. (Adapted) 

 

 Be it enacted by the legislature of the State of Jharkhand in the Fifty 

Third Years of Republic of India as follows: 

 

(1) Short tiitle, extent and commencement :- 

 (i) This Act may be called the Jharkhand State Universities (Amendment) 

Act, 2002. 

 (ii) It shall come into force at once. 

 (iii) It shall extend to the whole of the State of Jharkhand. 

 

(2) Substitution of Section-2 (ak) of the Jharkhand State Jharkhand State 

Universities Act, 2000 (adapted) (and hereinafter referred to as the said Act) :- 

 

 In section-2, for sub-section (ak), the following clause be substitued, 

namely :- 

 

 "The Jharkhand Public Service Commission means the Jharkhand Public 

Service Commission constitueted by the State Govt. for discharging functions 

as contained in Article 320 of the constitution of India and entrusted with the 

powers for making recommendations, etc. of teachers and officers of 

Universities and Colleges (Constituent and affiliated)". 

 

(3) Substitution in Section-3(1) (d) of the said Act- 

 

 In Section-3 in sub-section-(1) (d) for the words "Sidhu-Kanhu" the 

words "Sido-Kanhu Murmu" shall be substituted. 

 

(4) Amendment in Section-3(1) (f) of the said Act :- 

 

 In section-3, in Section-3(1)(f) the following proviso shall be inserted, 

namely :- 

 

-----------------------------------------------------------------------------------------------
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 "Provided that the territorial jurisdiction shall extend to the whole of 

State of Jharkhand in matters pretaining to educational institutions imparting 

teaching in opathy, Indigenous medicines and educational institutions imparting 

academic distinction in Sanskrit, Pali, Prakrit and such other languages which 

the University may consider necessary. 

 

(5) Insertion of 'Proviso' in Section-3(4) in the said Act :- 

 

 In section-3, in sub-section-(4), the following proviso shall be inserted, 

namely :- 
 

 "Provided that in matters of imparting distant education, there shall be no 

limit to the territorial jurisdiction of the University". 

 

(6) Amendment of Section-4(1)(1)(a) of the said Act :- 

In section-4, in sub-section-4(1)(1)(a), the following words shall be inserted 

after the word   'technology' and before the sign and word and, namely- 

"Excluding Agriculture and Veterinary Science" 

 

(7)  Amendment of Section-4(1)(1)(7) of the said Act:- 

In section-4, in sub-section-(1)(7) the following words shall be inserted after the 

word 'University' and before the word 'and', namely. 

"With the prior approval of the State Government." 

 

(8) Omission of Section-4(2) of the said Act:- 

      In section-4, sub-Section-(2) shall be omitted. 

 

(9) Insertion of proviso in section-6(1) of the said Act:- 

 In section-6, in sub-section-(1), the following provisio shall be inserted, 

namely 

"Provided that the university may also impart distant education  programme in 

accordance with the syllabi prescribed by regulation." 

 

(10)  Deletion of words in Section-10(1) of the said Act:- 

In section-10, in sub-section-(1), the follwing words shall be deleted, namely 

 "And no person shall be deemed to be qualified to hold the office of the 

Vice-Chancellor of Kameshwar Singh Darbhanga Sanskrit University unless 

such person, in the opinion of the Chancellor, reputed for his Scholarship in 

Sanskrit or has made notable Contribution to Sanskrit Education." 

 

(11) Substitution of the words in section-18(14) of the said Act:- 

In section-18, in sub-section-(14), the following words shall be subsituted, 

namely 

'Ten' by 'Six' and the word, 'Three' by 'One' respectively. 
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(12) Subsitution of the Section-18(15) of the Said Act:- 

In section-18, for sub-section-(15), the following sub-section shall be 

substituted, namely:- 

 "One representative of the Scholar of regional language to be nominated 

by the Sate Government." 

 

(13) Substitution of the Section-18(16) of the said Act :- 

 In section-18, for sub-section-(16), the following sub-section shall be 

substituted, namely :- 

 

 (a) "Minimum of Ten teachers other then Deans, Principals and Head of 

University Department having at least five years teaching experience on 

substantive basis to be elected by and from amongst the regular teachers of the 

respctive constituent/Govt. colleges in such a way that at least half of the total 

number of Constituent/Govt. Colleges get representation on rotational basis 

based on the seniority of Colleges." 

 

(b) University Departments shall be represented by two elected teachers, 

one from Science/Commerce and other from Humanities/Social Science faculty, 

other than Deans and Heads of Department, having at least five years teaching 

experience on substantive basis. 

 

 (c) Permanently affliliated colleges (other than Government colleges) 

shall be represented by one elected regular teacher/principal having at least five 

years teaching experience on substantive basis. 

 

(14) Omission of Section-18(17) of the said Act:- 

 In section-18, sub-section-17 shall be omitted. 

 

(15) Insertion of words in section-19(1) of the said Act:- 

 In section-19, in sub-section-(1), the following word shall be inserted 

after the figure '64' and before the sign. namely :- 

 "-----but such extended period shall not be more than one year." 

 

(16) Insertion of words in section-22(2) of the said Act:- 

 In section-22, in sub-section-(2), the following words shall be inserted 

after the words "casual vacancy" and before the sign. 

"----- but such extended period shall not be more than one year." 

 

(17) Substitution in section-24(1)(9) of the said Act :- 

 In section-24, in sub-section-(1)(9), the word 'Six' and the words "may 

get representation" shall be substituted by words "substantively appointed" and 

words "be represented by one teacher", respectively. 
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(18) Insertion of words in section-24(2) of the said Act:- 

 In section-24, in sub-section-2, the following words shall be inserted after 

the words 'vacancy' and before the sign. namely :- 

"----------but such extended period shall not be more than one year." 

 

(19) Amendment in Section-26(1) of the said Act:- 

 (a) In section-26, in sub-section-(1),, the words "other than the 

Kameshwar Singh Darbhanga University" shall be omitted. 

 (b) In sub-section-(1) the words and bracket "(Humanities and Social 

Sciences)" shall be inserted after the words, sign. "Faculty of Arts." and before 

the word 'Science". 

 

(20) Amendment in Section-26(4) of the said Act:- 

 In section-26, in sub-section-(4), the words "Agriculture and Veterinary 

Science", wherever they appear, shall be omitted. 

 

(21) Amendment of Section-26(6) (ii) of the said Act :- 

 In section-26, for sub-section-(6)(ii), the following sub-section shall be 

substituted, namely. 

 "The Head of University Department shall be appointed for two years by 

rotation amongst     University Professors and those Readers having not less 

than 8 years experience as Reader posted in the University Department. The 

rotation shall be made on the basis of seniority among teachers having 

experience of Post Graduate teaching and belonging to University Service 

Cadre". 

 

(22) Omission of section-27 of the said Act :- 

 Section-27 shall be omitted. 

 

(23) Amendment of Section-29(1) of the said Act :- 

 

 In section-29, in sub-section-(1) for the words "The Examination Board 

shall consist of the Vice-Chancellor as Chairman and Deans of the Faculties of 

Arts, Science & Commerce as members" the words "The Examination Board 

shall consist of the Vice-Chancellor as Chairman, Pro-Vice-Chancellor, 

Registar, Deans of faculties of Humanities and Social Sciences, Science and 

commerce as members and Controller of Examination as Secretary." shall be 

substituted. 

 

(24) Amendment of Section-32(2) (d) of the said Act :- 

 In section-32, for sub-section-(2)(d), the following sub-section shall be 

subsituted, namely 
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 "All University Professors and those Readers having at least-8 years 

experience as Reader posted in the University Department and Colleges 

imparting Post Graduate teaching in the Subject and". 

 

(25) Amendment of section-32(2)(e) of the said :- 

 In section-32, in sub-section-(2)(e), the words "Imparting Post Graduate 

teaching" shall be inserted after the words "four Teachers" and before the words 

'of the'. 

 

(26) Amendment of section-36(6) of the said Act:- 

 In section-36, in sub-section-(6), for the words "Inter University Board" 

the  "Department of Higher Education, Government of Jharkhand" shall be 

substituted and the proviso shall be omitted. 

 

(27) Amendment of Section-41 of the said Act :- 

 In section-41, for the words "Jharkhand Inter University Board" the 

words "Department of Higher Education, Government of Jharkhand" Shall be 

substituted. 

 

(28) Amendment of section-45(i)(c) of the said Act :- 

 In section-45, for sub-section-(1)(c), the following sub-section be 

substituted, namely 

 "The balance amount as respectively standing, immediately before the 

commencement of the Act, to he credit of Ranchi University, Ranchi 

(constitued and incorporated under the Bihar State University Act 1960) (Bihar 

Act 14 of 1960) Sido-Kanhu-Murmu University (formerly Sidhu-Kanhu 

University), Dumka and Vinoba Bhave University, Hazaribagh both constituted 

and incorporated under the Bihar State     University Act, 1976 (Bihar Act 9 of 

1992)". 

 

(29) Substitution of the section-57(1) of the said Act :- 

 In section-57, for sub-section-(1), the following sub-section shall be 

substituted, namely   

Subject to the provisions of this Act and the Statutes, the appointment 

and promotion of teachers and officers (other than Vice-chancellor, Pro Vice-

chancellor, Proctor, Dean-Students Welfare, Co-ordinator, College 

Development Council and Deans of faculty) of the university & colleges (both 

constituent and affiliated) shall be made on the recommendation of the 

Jharkhand Public Service Commission. 

 

(30) Substitution in section-57(2) and (57(3) of the said Act :- 

 In section-57, in sub-section-(2)(a) and sub-section-(3), for the words, 

"The Bihar State       Universities constituent colleges) service comission" the 

words "Jharkhand Public Service Commission" shall be Substituted. 
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(31)  Omission of section-57(4)(a), 57(4)(b) and 57(4)(c) of the said Act :- 

 In section-57, sub-sections-(4)(a), (4)(b) and (4)(c) shall be omitted. 

(32) Amendment of section-57A(1) of the said Act :- 

 In section-57A, in sub-section-(1), for the words "College Service 

Commission" "Jharkhand Public  Service Commission" shall be substituted 

wherever they occur in the sub-section. 

(33) Ommission of sections-57A(2)(a) and 57A(2)(b) of the said Act :- 

 In section-57A, the sub-sections 57A(2)(a) and 57A(2)(b) shall be 

omitted. 

(34) Substitution in section-58(1) of the said Act :- 
 /kkjk&58 dh mi/kkjk esa 'kCnksa dks"Bd ^^fcgkj jkT; fo'o fo|ky; ¼vaxhHkwr egkfo|ky;½ 
lsok vk;ksx** dks 'kCnksa ^^>kj[k.M yksd lsok vk;ksx** ls izfrLFkkfir le>k tk;sxk A 
(35)  Substitution in section-58(8) of the said Act :- 

 In section-58, sub-section-(8) for the words "Inter University Board" the 

words "Directorate of Higher Education, Government of Jharkhand" shall be 

substituted. 

(36) Omission of section-58(10) of the said Act :- 

 In section-58, sub-section-(10) shall be omitted. 

(37) Substitution of section-67(a) of the said Act :- 

 In section-67, for sub-section-(a), the following sub-section shall be 

substituted, namely – 

 "Notwithstanding anything to the contrary contained in any Act, Rules or 

any Judgement or decree of a Court, the date of retirement of teaching and non-

teaching employee of the University or a college shall be the date on which 

he/she attains the age of sixty years." 

 "Provided that reappointment of teacher after retirement may be made in 

appropriate cases upto the age of Sixty-five years in the manner laid down in 

the Statute made in this behalf in accordance with the guidelines of the 

University Grants Commission." 

 

(38) Omission of sections-79 and 80 of the said Act :- 

 Section-79 and 80 shall be omitted. 
 

        >kj[k.M jkT;iky ds vkns'k ls] 
        rkjds'oj izlkn]rkjds'oj izlkn]rkjds'oj izlkn]rkjds'oj izlkn]    

                                lfpo] 
        fof/k ¼fo/kku½ foHkkx] 
        >kj[k.M] jk¡ph A 
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झारखÖड गजट 
असाधारण अंक 

झारखÖड सरकार Ʈारा Ĥकािशत 
 

       4 ÏयेƵ, 1938 (श०) 
संÉ या 364 राँची, बुधवार,             
  25 मई, 2016 (ई०) 

 
ǒविध (ǒवधान) ǒवभाग 

---------- 
अिधसूचना 
25 मई, 2016 

 
 संÉया-एल०जी०-19/2012-100/लेज०--झारखÖड ǒवधान मंडल का िनàनिलǔखत अिधिनयम, ǔजस पर 
राÏयपाल Ǒदनांक-15 मई, 2016 को अनुमित दे चुके हɇ, इसके Ʈारा सव[साधारण कȧ सूचना के िलये Ĥकािशत Ǒकया 
जाता है । 

झारखÖड राÏय ǒवƳǒवƭालय (संशोधन) अिधिनयम-2016 

(झारखंड अिधिनयम संÉया-16,2016) 

झारखÖड राÏय ǒवƳǒवƭालय अिधिनयम, 2000 (अंगीकृत) मɅ संशोधन हेतु अिधिनयम-   

            भारत गणराÏय के सड़सठवɅ वष[ मɅ झारखÖड राÏय ǒवधानमंडल Ʈारा िनàनिलǔखत Ǿप मɅ यह  अिधिनयिमत 
हो: 



 
2 झारखÖड गजट (असाधारण)  बुधवार, 25 मई, 2016 

अÚयायः-1 

Ĥारंिभक 

1. संǔ¢Ư नाम, ǒवèतार एवं Ĥारंभः- 

(i) यह संशोधन अिधिनयम ‘‘झारखÖड राÏय ǒवƳǒवƭालय (संशोधन) अिधिनयम, 2016’’ कहा जा सकेगा। 
(ii) इसका ǒवèतार सàपूण[ झारखÖड राÏय मɅ होगा । 
(iii) यह तुरत Ĥभावी होगा । 

अÚयायः-2 

झारखÖड राÏय ǒवƳǒवƭालय अिधिनयम, 2000 (अंगीकृत) को िनàनवत ्संशोिधत Ǒकया जाता हैः- 

(i) धारा-2 कȧ उपधारा-2(ak) का Ĥितèथापनः- 

धारा-2 कȧ वत[मान उपधारा-2(ak) के Ĥावधान ‘‘झारखÖड लोक सेवा आयोग का ता×पय[ राÏय सरकार 
Ʈारा गǑठत झारखÖड लोक सेवा आयोग, ǔजसे Ǒक भारत के संǒवधान के अनुÍछेद-320 मɅ वǔण[त कायɟ को 
सàपÛन करने एवं ǒवƳǒवƭालयɉ एवं महाǒवƭालयɉ (अंगीभूत एवं सàबƨ) के िश¢कɉ एवं पदािधकाǐरयɉ के 
संबंध मɅ अनुशंसा आǑद करने कȧ शǒƠयाँ Ĥदान कȧ गयी हɇ ।’’ 

िनàनिलǔखत Ĥावधान से Ĥितèथाǒपत होः-  

 ‘‘2 (ak) ‘'झारखÖड लोक सेवा आयोग’, का ता×पय[ राÏय सरकार Ʈारा गǑठत झारखÖड लोक सेवा आयोग, ǔजसे 
Ǒक भारत के संǒवधान के अनुÍछेद-321 मɅ वǔण[त कायɟ को सàपÛन करने एवं ǒवƳǒवƭालयɉ एवं महाǒवƭालयɉ 
(अंगीभूत एवं सàबƨ) के िश¢कɉ एवं पदािधकाǐरयɉ के संबंध मɅ अनुशंसा आǑद करने कȧ शǒƠयाँ Ĥदान कȧ गयी हɇ 
।’’  

2. धारा-34 कȧ उपधारा-34(f) के पƱात ्एक नयी उपधारा-34(ff) का िनàन Ǿप से समावेशन- 

 ‘‘34(ff) झारखÖड के ǒवƳǒवƭालयɉ एवं उसके अंगीभूत एवं सàबƨ महाǒवƭालयɉ के िश¢कɉ एवं पदािधकाǐरयɉ 
कȧ िनयुǒƠ के िनयम, ĤोÛनित नीित एवं उनकȧ सेवा शƣɟ का िनधा[रण ।’’ 

3. धारा-36 कȧ उपधारा-36(1) के पƱात ्एक नयी उपधारा-36(1)(A) का िनàन Ǿप से समावेशनः- 

 ‘‘36(1)(A) झारखÖड राÏय के ǒवƳǒवƭालयɉ एवं महाǒवƭालयɉ (अंगीभूत एवं सàबƨ) के िश¢कɉ एवं 
पदािधकाǐरयɉ कȧ िनयुǒƠ/ĤोÛनित एवं सेवा शƣɟ से संबंिधत पǐरिनयमɉ के गठन के Đम मɅ इस काय[ के पूरा होने के 
पूव[ झारखÖड लोक सेवा आयोग का भी मंतåय ĤाƯ Ǒकया जायेगा ।’’ 

4. धारा-57 कȧ उपधारा-57(1)के पƱात ्िनàनिलǔखत नये Ĥावधान का समावेशन:- 

 ‘‘सàबƨ महाǒवƭालय के शासी िनकाय Ʈारा आयोग कȧ अनुशंसा/अनुमोदन ĤािƯ हेतु Ĥèताव/अिधयाचना 
ǒवƳǒवƭालय को भेजा जायेगा और ǒवƳǒवƭालय अपने मंतåय/अनुशंसा के साथ संबंिधत Ĥèताव/अिधयाचना आयोग 
को भेजेगा ।’’ 
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5. धारा-57 कȧ उपधारा-57(2)(a) का Ĥितèथापनः- 

 धारा-57 के वत[मान उपधारा-57(2)(a) का Ĥावधान, 

 ‘‘57(2)(a) झारखÖड लोक सेवा आयोग ǒवƳǒवƭालयɉ/अंगीभूत महाǒवƭालयɉ/ सàबƨ महाǒवƭालयɉ मɅ िश¢कɉ 
कȧ िनयुǒƠ हेतु Ĥ×येक वष[ एक योÊयता परȣ¢ा आयोǔजत करेगा ǔजसे झारखÖड पाğता परȣ¢ा कहा जायेगा। इस 
काय[ हेतु यह िसफ[  वैसे अßयिथ[यɉ से ǒवषयवार आवेदन आमंǒğत करेगा, जो इस हेतु िनिम[त पǐरिनयम Ʈारा िनधा[ǐरत 
अह[ता को पूरा करते हɇ ।  

 Ǒफर भी ऐसी परȣ¢ा यू0जी0सी0 के Ʈारा िनग[त रेÊयुलेशन या Ǒदशा-िनदȶश के आलोक मɅ आयोǔजत कȧ 
जायेगी ।’’  

 िनàनिलǔखत Ĥावधान से Ĥितèथाǒपत होः- 

 ‘‘57(2)(a) झारखÖड लोक सेवा आयोग/ǒवƳǒवƭालयɉ/अंगीभूत महाǒवƭालयɉ/सàबƨ महाǒवƭालयɉ मɅ सहायक 
ĤाÚयापकɉ कȧ िनयुǒƠ हेतु Ĥ×येक वष[ एक योÊयता परȣ¢ा आयोǔजत करेगा, ǔजसे झारखÖड पाğता परȣ¢ा कहा 
जायेगा। इस काय[ हेतु यह िसफ[  वैसे अßयिथ[यɉ से ǒवषयवार आवेदन आमंǒğत कर सकता है, जो इस हेतु िनिम[त 
पǐरिनयम Ʈारा िनधा[ǐरत अह[ता को पूरा करते हɇ ।  

 Ǒफर भी ऐसी परȣ¢ा यू0जी0सी0 के Ʈारा िनग[त रेÊयुलेशन या Ǒदशा-िनदȶश के आलोक मɅ आयोǔजत कȧ 
जायेगी ।’’  

6. धारा-57 कȧ उपधारा-57(2)(b) का Ĥितèथापनः- 

 धारा-57 कȧ वत[मान उपधारा-57(2)(b) के Ĥावधान,  

 ‘‘ 57(2)(b) ǒवƳǒवƭालय एवं अंगीभूत महाǒवƭालयɉ मɅ åयाÉयाता कȧ िनयुǒƠ हेतु आयोग वैसे अßयिथ[यɉ से 
आवेदन आमंǒğत करेगा, जो ǒबहार पाğता परȣ¢ा उƣीण[ हो एवं/या ǒवƳǒवƭालय अनुदान आयोग/काउंिसल फॉर 
जूिनयर साइंǑटǑफक एÖड इÛडǔèĚयल ǐरसच[ Ʈारा åयाÉयाता /जूिनयर ǐरसच[ फैलो हेतु आयोǔजत पाğता परȣ¢ा पास 
हो और/या  31 Ǒदसàबर, 1993 तक पीएच0डȣ0 उपािध ĤाƯ कर िलया हो और या 31.12.92 तक एम0Ǒफल0 कȧ 
उपािध ĤाƯ कर िलया हो एवं सा¢ा×कार के आधार पर ǒवƳǒवƭालय /अंगीभूत महाǒवƭालयɉ Ʈारा अिधसूिचत ǐरǒƠयɉ 
के ǒवǾƨ ǒवषयवार मेधा सूची तैयार करेगा एवं ऐसी सूची अनुमोदन के पƱात ्एक वष[ तक माÛय होगी। ǒवषयवार 
योÊयता सूची मɅ (अßयिथ[यɉ) कȧ संÉया ǐरǒƠ के दोगुनी होगी परÛतु आयोग एक ǐरǒƠ के ǒवǾƨ मेधा के आधार पर 
िसफ[  एक नाम ǒवƳǒवƭालय को िनयुǒƠ हेतु भेजेगा । 

 बशतȶ Ǒक आयोग ǒवƳǒवƭालय Ʈारा राÏय मɅ िनयुǒƠ हेतु लागू आर¢ण िनयम के अनुǾप तैयार एवं भेजे गए 
आर¢ण रोèटर के अनुǾप हȣ ǒवƳǒवƭालय को मेधा सूची से नामɉ कȧ अनुशंसा भेजेगा ।’’ 

िनàनिलǔखत Ĥावधान से Ĥितèथाǒपत होः- 

 ‘‘ 57(2)(b)  ǒवƳǒवƭालय एवं अंगीभूत महाǒवƭालयɉ मɅ सहायक ĤाÚयापक कȧ िनयुǒƠ हेतु, आयोग वैसे 
अßयिथ[यɉ से आवेदन आमंǒğत करेगा, जो ǒवƳǒवƭालय अनुदान आयोग Ʈारा संचािलत राƶीय पाğता परȣ¢ा/झारखÖड 
पाğता परȣ¢ा उƣीण[ हɉ एवं सा¢ा×कार के आधार पर ǒवƳǒवƭालय/अंगीभूत महाǒवƭालयɉ Ʈारा अिधसूिचत ǐरǒƠयɉ के 
ǒवǾƨ ǒवषयवार मेधा सूची तैयार करेगा एवं ऐसी सूची अनुमोदन के पƱात ् एक वष[ तक माÛय होगी। ǒवषयवार 
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योÊयता सूची मɅ (अßयिथ[यɉ) कȧ संÉया ǐरǒƠ के दोगुनी होगी, परÛतु आयोग एक ǐरǒƠ के ǒवǾƨ मेधा के आधार पर 
िसफ[  एक नाम ǒवƳǒवƭालय को िनयुǒƠ हेतु भेजेगा। 

  बशतȶ Ǒक आयोग ǒवƳǒवƭालय Ʈारा राÏय मɅ िनयुǒƠ हेतु लागू आर¢ण रोèटर के अनुǾप तैयार एवं भेजे गए 
आर¢ण रोèटर के अनुǾप हȣ ǒवƳǒवƭालय को मेधा सूची से नामɉ कȧ अनुशंसा भेजेगा ।’’ 

  झारखÖड राÏयपाल के आदेश से, 
         
                Ǒदनेश कुमार िसंह, 

             Ĥधान सिचव-सह-ǒविध परामशȸ  
                ǒविध (ǒवधान) ǒवभाग, झारखÖड, राँची । 

 

---------- 

 

अिधसूचना 
25 मई, 2016 

 संÉया-एल०जी०-19/2012-101/लेज-- झारखÖड ǒवधान मंडल Ʈारा यथापाǐरत और राÏयपाल Ʈारा Ǒदनांक-15 
मई, 2016 को अनुमत झारखÖड राÏय ǒवƳǒवƭालय (संशोधन) अिधिनयम, 2016  का िनàनांǑकत अंĒेजी अनुवाद 
झारखÖड राÏयपाल के Ĥािधकार से इसके Ʈारा Ĥकािशत Ǒकया जाता है, ǔजसे भारतीय संǒवधान के अनुÍछेद 348 के 
खÖड (3) के अधीन उƠ अिधिनयम का अंĒेजी भाषा मɅ Ĥािधकृत पाठ समझा जायेगा । 
 

The Jharkhand State Universities (Amendment) Act,  2016 
(Jharkhand Act-16,2016) 

AN ACT  TO AMEND THE JHARKHAND STATE UNIVERSITIES ACT 2000 (ADOPTED) 

Be it enacted by the Legislature of the State of Jharkhand in the 67th year of the Republic of India as follows:- 

CHAPTER-1 

Preliminary  
1. Short title, Jurisdiction and commencement-   

1. This Act may be called “the Jharkhand State Universities (Amendment) Act, 2016.” 
2. Its Jurisdiction will be whole of the State of Jharkhand. 
3. It shall come into force at once.  

CHAPTER-2 
The Jharkhand State Universities Act-2000(adopted) is amended as follows :- 
1. Substitution of  sub section 2(ak) of Section-2 :- 

The existing Provision in sub section 2(ak) :- “The Jharkhand Public Service Commission means the 

Jharkhand Public Service Commission constituted by the State Government for discharging functions as 

contained in Article 320 of the Constitution of India and entrusted with the powers for making 

recommendations, etc. of teachers and officers of  Universities and Colleges (Constituent and Affiliated)” 

Be substituted by the following provision ,  
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“2(ak) ‘The Jharkhand Public Service Commission’ means the Jharkhand Public Service Commission 

constituted by the State Government for discharging functions as contained in Article 321 of the Constitution 

of India and entrusted with the powers for making recommendations, etc. of Teachers and Officers of  

Universities and Colleges (Constituent and Affiliated)” 

2.  In Section 34, a new sub section 34(ff) is inserted after sub-section 34(f) as follows:- 

“34(ff) preparation of recruitment rules and promotion policy including service conditions of Teachers 

and Officer of the Universities of Jharkhand and their Constituent and Affiliated Colleges” 

3. In Section- 36, a new sub section 36(1)(A) is inserted after sub-section 36(1) as follows:- 

“36(1)A- For making Statutes relating to Appointment/Promotion and Service conditions of the 

Teachers and Officers of the Universities of Jharkhand and their Colleges (Constituent and Affiliated), 

consultation shall be done with the Jharkhand Public Service Commission,  before its finalization.” 

4.  In Section-57 after sub-section 57(1) the following new provision is inserted:- 

“For obtaining the recommendation/ approval of the Commission the Governing Body of the Affiliated 

College shall send its proposal/ requisition to University, who with its opinion/ recommendation shall send the 

proposal/ requisition to the Commission.”  

5.  Substitution of sub section 57(2)(a) of section 57:- 

The existing Provisions in sub section 57(2)(a) :- “The Jharkhand Public Service Commission shall 

hold every year a qualifying test for appointment of lecturers in the University/Constituent Colleges/Affiliated 

Colleges which shall be known as the Jharkhand Eligibility Test. For this purpose it shall invite subject wise 

application from only such candidates who fulfill the prescribed qualifications as laid down in the Statute 

framed in this regard.   

However, such test shall be conducted having regard to any regulation framed or direction issued by 

the University Grants Commission in this regard.”  

Be substituted by the following provision, 

“57(2)(a) The Jharkhand Public Service Commission shall hold every year a qualifying test for 

appointment of Assistant Professor in the Universities/Constituent Colleges/Affiliated Colleges which shall be 

known as the Jharkhand Eligibility Test. For this purpose it shall invite subject wise application from only 

such candidates who fulfill the prescribed qualifications as laid down in the Statute framed in this regard.   

However, such test shall be conducted having regard to any regulation framed or direction issued by 

the University Grants Commission in this regard.”  

6.  Substitution of sub section 57(2)(b) of Section 57:- 
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The existing Provisions in Section 57(2)(b) :- “For appointment of lecturers in the University and the 

Constituent Colleges the Commission shall invite applications from candidates who have passed the Bihar 

Eligibility Test and/or have cleared the Eligibility Test for lectureship/Junior Research Fellow conducted by 

the University Grants Commission/Council for Scientific and Industrial Research and/or have already been 

awarded Ph.D degree in 31st December 1993 and/or have already been awarded M.Phil degree by 31st 

December, 1992 and on the basis of interview shall prepare subject wise merit list against the vacancies 

notified by the University/Constituent Colleges and such list shall remain valid for a period of one year from 

the date of its approval. The subject wise merit list shall consist of twice the number of vacancies, but the 

Commission shall send in order of merit only one name at a time to the University for appointment against a 

single vacancy:  

Provided that the Commission shall recommend names to the University from the merit list in 

conformity with the reservation roster prepared and sent by the university in accordance with the law relating 

to reservation in appointment in force in the State.”  

Be substituted by the following provision,  

“ 57(2)(b) For appointment of Assistant Professor in the Universities and the Constituent Colleges, the 

Commission shall invite applications from the candidates, who have passed the National Eligibility Test 

conducted by University Grants Commission/ Jharkhand Eligibility Test (JET) for being considered for the 

appointment as Assistant Professor, and on the basis of interview, shall prepare subject wise merit list against 

the vacancies notified by the University/Constituent Colleges and such list shall remain valid for a period of 

one year from the date of its approval. The subject-wise merit list shall consist of twice the number of 

vacancies, but Commission shall send in order of merit only one name at a time to the University for 

appointment against a single vacancy:  

Provided that Commission shall recommend names to the University from the merit list in conformity with the 
reservation roster prepared and sent by the University in accordance with the law relating to reservation in 
appointment in force in the State.” 

    झारखÖड राÏयपाल के आदेश से, 
         
                Ǒदनेश कुमार िसंह, 

             Ĥधान सिचव-सह-ǒविध परामशȸ  
                   ǒविध (ǒवधान) ǒवभाग, झारखÖड, राँची । 

 

------------ 

झारखÖड राजकȧय मुġणालय, राँची Ʈारा Ĥकािशत एवं मुǑġत, 
झारखÖड गजट (असाधारण) 364—50 । 



 

 

 

 

झारख�ड गजट 
असाधारण अंक 

झारख�ड सरकार �वारा �का�शत 
 

       21 च�ै, 1938 (श०) 
सं� या- 216     राचँी, मंगलवार,             

    11 अ�ैलअ�ैल,, 2017 (ई०) 

 

�व�ध (�वधान) �वभाग 

-------------- 

अ"धसूचना  
23 माच&, 2017  

 

 सं�या-एल०जी०-04/2017-40/लेज०-- झारखडं *वधान मंडल का ,न-न.ल/खत अ"ध,नयम िजस पर 

रा4यपाल 5दनांक 20 माच&, 2017 को अनुम,त दे चकु:ं है, इसके =वारा सव&साधारण क: सूचना के .लए 

�का.शत @कया जाता है । 

 

झारख�ड रा'य �व(व�व�यालय (संशोधन) अ�ध*नयम, 2017 

 (झारखडं अ"ध,नयम सं�या-08, 2017) 
 

झारख�ड रा'य �व(व�व�यालय अ�ध*नयम, 2000 (अगंीकृत) म- सशंोधन हेत ुअ�ध*नयम - भारत गणरा'य के 

अड़सठव- वष3 म- झारख�ड रा'य �वधानमडंल �वारा *न4न�ल5खत 6प म- यह अ�ध*नय�मत हो, 
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 अ8याय - 1 

�ारं�भक 

1.  सं9:;त नाम, �व<तार एवं �ारंभ - 

(i) यह संशोधन अ"ध,नयम ‘‘झारखBड रा4य *वDव*व=यालय (संशोधन) अ"ध,नयम, 2017 कहा जा 

सकेगा । 

(ii) इसका *वEतार स-पूण& झारखBड रा4य मF होगा । 

(iii)  यह तुरंत �भावी होगा । 

 

अ8याय - 2 

झारखBड रा4य *वDव*व=यालय अ"ध,नयम, 2000 (अगंीकृत) को ,न-नवत संशो"धत @कया जाता है - 

1.  धारा 3 (�व(व�व�यालय= क> <थापना एवं संयोजन) के उपधारा (1) का �*त<थापन 

 वAत3मानधारा (3) क> उपधारा (1) का �ावधान :- 

 ‘‘इस अ"ध,नयम के लागू होने क: ,त"थ से ,न-न.ल/खत *वDव*व=यालय Eथा*पत @कये जायFगे - 

a) बाबा साहब भीमराव अ-बेदकर *वDव*व=यालय िजसका मु�यालय मुजKफरपुर मF होगा और 

िजसक: अ"धकाNरता स-पूण& ,तरहुत �मंडल पर होगी । 

b) जय �काश *वDव*व=यालय िजसका मु�यालय छपरा मF होगा और िजसक: अ"धकाNरता स-पूण& 

सारण �मंडल पर होगी । 

c) ,तलका मांझी भागलपुर *वDव*व=यालय िजसका मु�यालय भागलपुर मF होगा और िजसक: 

अ"धकाNरता स-पूण& भागलपुर �मंडल पर होगी । 

d) .सदो-काPहु मुमू& *वDव*व=यालय िजसका मु�यालय दमुका मF होगा और िजसक: अ"धकाNरता 

स-पूण& दमुका �मंडल पर होगी । 

e) राँची *वDव*व=यालय िजसका मु�यालय राँची मF होगा और िजसक: अ"धकाNरता स-पूण& दQRणी 

छोटानागपुर �मंडल पर होगी । 

f) *वनोबा भावे *वDव*व=यालय िजसका मु�यालय हजारSबाग मF होगा और िजसक: अ"धकाNरता 

स-पूण& उUतरS छोटानागपुर �मंडल पर होगी । 

बशUतV @क हो.मयोपैथी, Eवदेशी दवाइयाँ संबंधी .शRण �दान करने वालS संEथाएँ  

तथा संEकृत, पालS, �ाकृत तथा ऐसी भाषाओं िजसे *वDव*व=यालय आवDयक समझ,े मF शैQRक 

उUकृटता �दान करने वालS .शRण संEथाओं के .लए अ"धकाNरता स-पूण& झारखBड रा4य  

पर होगी । 
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 g) मगध *वDव*व=यालय िजसका मु�यालय बोधगया (गया) मF होगा और िजसक: अ"धकाNरता 

स-पूण& मगध �मंडल (वैसे महा*व=यालय[ को छोड़कर जो पटना *वDव*व=यालय, पटना के 

अ"धकार Rे� मF आते ह]) और पटना �मंडल के नालPदा िजला पर होगी । 

h) वीर कँुअर .सहं *वDव*व=यालय िजसका मु�यालय आरा मF होगा और िजसक: अ"धकाNरता 

पटना �मंडल के पटना तथा नालPदा िजल[ को छोड़कर अPय भाग[ पर होगा । 

i) ल.लत नारायण .म"थला *वDव*व=यालय िजसका मु�यालय दरभंगा मF होगा और िजसक: 

अ"धकाNरता स-पूण& दरभंगा �मंडल पर होगी । 

j) भूपेP^ नारायण मंडल *वDव*व=यालय िजसका मु�यालय मधेपुरा मF होगा और िजसक: 

अ"धकाNरता स-पूण& कोशी तथा पू/ण&या �मंडल पर होगी । 

k) कामेDवर .सहं दरभंगा संEकृत *वDव*व=यालय िजसका मु�यालय दरभंगा मF होगा और िजसक: 

अ"धकाNरता स-पूण& _बहार रा4य पर होगी । 

l) मौलाना मजहaल हक अरबी तथा फारसी *वDव*व=यालय िजसका मु�यालय पटना तथा अरबी 

एवं फारसी मF उbच EतरSय अcययन के .लए रा4य सरकार =वारा शासक:य राजप� मF 

अ"धसूचना क: ,त"थ से िजसक: अ"धकाNरता स-पूण& _बहार रा4य पर होगी । 

m) नीला-बर पीता-बर *वDव*व=यालय िजसका मु�यालय मे5दनीनगर मF होगा और िजसक: 

अ"धकाNरता स-पूण& पलामू �मंडल पर होगी । 

n) कोdहान *वDव*व=यालय िजसका मु�यालय चाईबासा मF होगा और िजसक: अ"धकाNरता स-पूण& 

कोdहान �मंडल पर होगी । 

बशUतV @क शासक:य राजप� मF अ"धसू"चत कर रा4य सरकार *वDव*व=यालय के काय& 

एवं कUत&eय का ,नधा&रण कर सकेगी । 

बशUतV यह भी @क शासक:य राजप� मF अ"धसू"चत कर, रा4य सरकार *वDव*व=यालय[ 

के अ"धकार Rे� को बदल सकेगी । 

*न4न�ल5खत �ावधान से �*त<था�पत हो - 

1. धारा 3 (�व(व�व�यालय= क> <थापना एवं संयोजन) क> उपधारा(1) का �*त<थापन :- 

“(a) *वलो*पत” 

“(b) *वलो*पत” 

“(C) *वलो*पत” 

“(f) �वनोबा भावे �व(व�व�यालय िजसका मु�यालय हजारEबाग म- होगा और िजसक> 

अ�धकाGरता बोकारो तथा धनबाद िजल= को छोड़कर स4पूण3 उAतरE छोटानागपुर �मंडल 

पर होगा ।’’ 
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 “(g) *वलो*पत” 

“(h) *वलो*पत” 

“(i) *वलो*पत” 

“(j) *वलो*पत” 

“(k) *वलो*पत” 

“(l) *वलो*पत” 

झारख�ड रा'य �व(व�व�यालय अ�ध*नयम, 2000 (अगंीकृत) के धारा(3) क> उपधारा(1) के 

अतं म-, *न4न�ल5खत उपधारा को उपधारा-1(O) के 6प म- समावे�शत Lकया जायेगा :- 

‘‘3(1)(O) �वनोद MबहारE महतो कोयलांचल �व(व�व�यालय िजसका मु�यालय धनबाद म- होगा 

और िजसक> अ�धकाGरता पूरे बोकारो तथा धनबाद िजल= पर होगा ।’’ 

झारख�ड रा'य �व(व�व�यालय अ�ध*नयम, 2000 (अगंीकृत) के धारा (3) क> उपधारा-

1(O) के अतं म-, *न4न�ल5खत उपधारा को उपधारा 1(P) के 6प म- समावे�शत Lकया जायेगा:- 

 ‘‘3(1)(P) राँची कॉलेज को उAQ�मत कर डा॰ (यामा �साद मुखजS �व(व�वधालय, राँची, िजसका 

मु�यालय राँची होगा ।’’ 

2.  धारा 10 (कुलप*त) क> उपधारा (1) म- समावेशन 

 उपधारा 10(1) का वAत3मान �ावधानः- 

‘‘ऐसा कोई भी eयिfत कुलप,त के काया&लय के .लए योgय नहSं होगा जो @क 

कुला"धप,त के राय मF अपनी *व=वता तथा शैQRक अ.भa"च के .लए *व�यात नहS हो ।’’ 

 *न4न�ल5खत �ावधान इसम- समावे�शत हो - 

‘‘इसके आगे, यह वांछनीय होगा Lक WयिXत को सरकार के <तर पर अथवा 

�व(व�व�यालय के <तरपर �शासक>य अनुभव हो ।’’ 

3.  धारा 12A(�वAतीय सलाहकार) क> उपधारा (l) का �*त<थापन :- 

 उपधारा 12A (1) का वAत3मान �ावधान :  

 ‘‘*वUतीय सलाहकार एक पूण&का.लक अ"धकारS होगा । उसक: ,नयुिfत या तो �,त,नयुिfत या 

भारतीय लेखा परSRण सेवा या भारत सरकार क: कोई अPय लेखा सेवा के अ"धकारS के पुन&ः,नयोजन 

के =वारा कुला"धप,त करFगे, जबतक ऐसे @कसी अ"धकारS क: ,नयुिfत नहSं हो जाती है, तब तक 

पदधारS *वUतीय सलाहकार के aप मF काय& कर सकF गF ।’’ 

 *न4न�ल5खत �ावधान से �*त<था�पत हो :- 

 ‘‘�वAतीय सलाहकार एक पूण3का�लक अ�धकारE होगा । उसक> *नयुिXत या तो �*त*नयुिXत या 

भारतीय लेखा परE:ण सेवा या भारत सरकार क> कोई अZय लेखा सेवा के अ�धकारE, या झारख�ड 
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 �वAत सेवा के सहायक आयुXत के पद से नीच ेनहEं के अ�धकारE का पुन3ः*नयोजन कुला�धप*त कर-गे। 

जबतक ऐसे Lकसी अ�धकारE क> *नयुिXत नहEं हो जाती है, तब तक पदधारE �वAतीय सलाहकार के 6प 

म- काय3 कर सक- ग- ।’’ 

4.  धारा 57 क> उपधारा 57(2) (b) म- समायोजन :- 

 धारा 57 (2) (b) का वAत3मान �ावधान : 

 �व(व�व�यालय एवं अगंीभूत महा�व�यालय= म- सहायक �ा8यापक क> *नयुिXत हेत,ु आयोग वैसे 

अ]य�थ3य= से आवेदन आमंM^त करेगा, जो �व(व�व�यालय अनुदान आयोग �वारा संचा�लत रा_`Eय 

पा^ता परE:ा/झारखBड पा�ता परSRा उUतीण& ह[ एवं साRाUकार के आधार पर *वDव*व=यालय/अगंीभूत 

महा*व=यालय[ =वारा अ"धसू"चत Nरिfतय[ के *वaj *वषयवार मेधा सूची तैयार करेगा एवं ऐसी सूची 

अनुमोदन के पDचात ्एक वष& तक माPय होगी । *वषयवार योgयता सूची मF (अlय"थ&य[) क: सं�या 

Nरिfत के दोगुनी होगी, परPतु आयोग एक Nरिfत के *वaj मेधा के आधार पर .सफ&  एक नाम 

*वDव*व=यालय को ,नयुिfत हेतु भेजेगा ।  

 बशUतV @क आयोग *वDव*व=यालय =वारा रा4य मF ,नयुिfत हेतु लाग ू आरRण रोEटर के 

अनुaप तैयार एवं भेजे गए आरRण रोEटर के अनुaप हS *वDव*व=यालय को मेधा सूची से नाम[ क: 

अनुशंसा भेजेगा । 

 *न4न�ल5खत �ावधान से �*त<था�पत होः- 

 ‘‘*वDव*व=यालय एवं अंगीभूत महा*व=यालय[ मF सहायक �ाcयापक क: ,नयुिfत हेत,ु आयोग 

वैसे अlय"थ&य[ से आवेदन आमं_�त करेगा िजनका mेnठ अकाद.मक Nरकाड& िजसमF Pयूनतम 55 

�,तशत अकं ह[ (जहाँ पर भी pेqडगं �णालS का अनुसरण @कया जाता हो-त=नुसार एक rवाइPट Eकेल 

के अPतग&त एक समतुdय pेड हो) तथा जो *वDव*व=यालय अनुदान आयोग =वारा संचा.लत राnsSय 

पा�ता परSRा/झारखBड पा�ता परSRा उUतीण& ह[ बशUतV, ऐसे अlयथt िजनको @क *वDव*व=यालय 

अनुदान आयोग पीएच०डी० qडpी के .लए Pयूनतम मानक एवं *व"ध ,नयमन 2009 के अनुaप qडpी 

�दान हुई है, को नेट/जेट क: पा�ता शUतu क: अ,नवाय&ता से छूट .मल जायेगी । 

  इसके बावजूद भी ‘‘aदनांक 11 जुलाई, 2009 से पूव3 एम. Lफल./पीएच०डी० हेतु 

पाdयQम= के �लए पंजीकृत अ]य�थ3य= को �दान क> जाने वालE eडfी, संबं�धत सं<थान के तAकालEन 

अ8यादेश/उपबंध=/�व*नयम= के �वारा अ�भशा�सत होगी और पीएच०डी० eडfीधारक अ]य�थ3य= को 

*न4नवAत शAतg पर खरा उतरने के अ8याधीन �व(व�व�यालय/महा�व�यालय/सं<थान= म- सहायक 

आचाय3 अथवा समक: पद= पर भतS एवं *नयुिXत हेतु उZह- नेट/<लेट/सैट क> Zयूनतम पा^ता शAतg 

क> अ*नवाय3ता से छूट �ा;त होगीः- 

(क)  अ]यथS को केवल *नय�मत (Regular) पh*त से पीएच०डी० eडfी �दान क> गई हो । 
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 (ख)  कम से कम दो बाहरE परE:क= �वारा शोध �बंध का मूiयांकन Lकया गया हो । 

(ग)  अ]यथS का मुXत मौ5खक सा:ाAकार Lकया गया हो । 

(घ) अ]यथS ने अपने पीएच०डी० शोध काय3 म- से दो शोध प^ �का�शत Lकये हl िजनम- से कम से 

कम एक प^ संद�भ3त (Refereed) पM^का म- �का�शत हुआ हो। 

(ङ)  अ]यथS ने अपने पीएच०डी० शोध काय3 म- से दो �<तु*तयाँ स4मेलन=/संगोि_ठय=  म- दE हl। 

 उपरोXत (क) से लेकर (ङ) कुलप*त/�*त कुलप*त/डीन (अकाद�मक मामले)/डीन 

 (�व(व�व�यालय अनुदेश) �वारा �मा5णत Lकया जाना चाaहए।’’ 

 साRाUकार के आधार पर *वDव*व=यालय/अगंीभूत महा*व=यालय[ =वारा अ"धसू"चत Nरिfतय[ के 

*वaj *वषयवार मेधा सूची तैयार करेगा । एवं ऐसी सूची अनुमोदन के पDचात एक वष& तक माPय 

होगी । *वषयवार योgयता सूची मF (अlय"थ&य[) क: सं�या Nरिfत क: दोगुनी होगी परPतु आयोगएक 

Nरिfत के *वaj मेधा के आधार पर .सफ&  एक नाम *वDव*व=यालय को ,नयुिfत हेतु भेजेगा । 

 बशUतV @क आयोग *वDव*व=यालय =वारा रा4य मF ,नयुिfत हेतु लागू आरRण ,नयम के 

अनुaप तैयार एवं भेजे गये आरRण रोEटर के अनुaप हS *वDव*व=यालय को मेधा सूची से नाम[ क: 

अनुशंसा भेजेगा । 

 

 

  

 

झारखडं रा4यपाल के आदेश से, 

 

 

aदनेश कुमार �सहं, 

�धान स"चव-सह-*व"ध परामशt 

*व"ध *वभाग, झारखडं, राँची । 
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�व�ध (�वधान) �वभाग 

-------------- 

अ"धसूचना  
23 माच&, 2017 

 

 सं�या-एल०जी०-04/2017-41/लेज०-- झारखडं *वधान मंडल =वारा यथा पाNरत और रा4यपाल 

=वारा 5दनांक 20 माच&, 2017 को अनुमत झारखBड रा4य *वDव*व=यालय (संशोधन) अ"ध,नयम, 

2017 का ,न-नां@कत अंpेजी अनुवाद झारखडं रा4यपाल के �ा"धकार से इसके =वारा �का.शत @कया 

जाता है िजसे भारतीय सं*वधान के अनुbछेद 348 के खडं (3) के अधीन उfत अ"ध,नयम का अpेंजी 

भाषा मF �ा"धकृत पाठ समझा जाएगा ।  

 

THE JHARKHAND STATE UNIVERSITIES (AMENDMENT) Act, 2 017 

(JHARKHAND ACT, 08, 2017) 

 

AN ACT 
TO AMEND THE JHARKHAND STATE UNIVERSITIES ACT, 2000  

(ADOPTED) 
 

Be it enacted by the Legislature of the State of Jharkhand in the 68th year of the Republic of India as 
follows:- 

CHAPTER - 1 

Preliminary 

1. Short title, Jurisdiction and Commencement – 
i. This Act may be called “The Jharkhand State Universities (Amendment) Act, 2017.” 

ii.  Its Jurisdiction will be whole of the State of Jharkhand.  
iii.  It shall come in force at once. 

 
CHAPTER – 2 

 
 The Jharkhand State Universities Act-2000 (Adopted) is amended as follows:- 

1. Substitution of sub section (1) of section 3- (Establishment and incorporation of 

Universities):-   

The existing provision in sub-section (1) of Section 3:- The following Universities shall be 

established from the date of commencement of this Act:-  
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 (a) Baba Saheb Bhimrao Ambedkar Bihar University having the headquarter at 

Muzaffarpur and the jurisdiction over the whole of the Tirhut Division. 

(b) Jai Prakash University having the headquarter at Chapra and the jurisdiction 

over the whole of the Saran Division. 

(c) Tilka Manjhi Bhagalpur University having the headquarters at Bhagalpur and 

the jurisdiction over the whole of the Bhagalpur Division.  

(d) Sido-Kanhu Murmu University having the headquarters at Dumka and the 

jurisdiction over the whole of the Dumka Division. 

(e) Ranchi University having the headquarters at Ranchi and the jurisdiction over 

the whole of the South Chhotanagpur Division. 

(f) Vinoba Bhave University having the headquarters at Hazaribagh and the 

jurisdiction over the whole of the North Chhotanagpur Division.  

[Provided that the territorial jurisdiction shall extend to the whole of State of Jharkhand 

in matters pertaining to educational institutions imparting teaching in Homeopathy, Indigenous 

medicines and educational institutions imparting academic distinction in Sanskrit, Pali, Prakrit 

and such other languages which the University may consider necessary. 

(g) Magadh University with headquarters at Bodhgaya (Gaya) and the jurisdiction 

over the whole of the Magadh Division and (excluding the Colleges falling 

under the jurisdiction of Patna University) Patna and over Nalanda District of 

Patna Division. 

(h) Vir Kunwar Singh University having the headquarters at Arrah and the 

jurisdiction over the remaining parts of the Patna Division excluding Patna and 

Nalanda Districts.  

(i) Lalit Narain Mithila University having the headquarters at Darbhanga and the 

jurisdiction over the whole of the Darbhanga Division. 

(j) Bhupendra Narain Mandal University having the headquarters at Madhepura 

and the jurisdiction over whole of the Koshi and Purnea Division.  

(k) Kameshwar Singh Darbhanga Sanskrit University having the headquarters at 

Dharbhanga and the jurisdiction over the whole of the State of Bihar. 

(l) Maulana Mazharul Haque Arabic and Persian University having the 

headquarters at Patna and the jurisdiction over the whole of the State of Bihar, 

shall, for development of higher standard studies in Arabic and Persian be 
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 established by the State Government with effect from the date of notification in 

the Official Gazette: 

(m) Nilamber-Pitamber University having the headquarters at   Medininagar and the 

jurisdiction over the whole of the Palamau Division. 

(n) Kolhan University having the headquarters at Chaibasa and the jurisdiction over 

the whole of the Kolhan Division.  

Provided that the State Government may, by notification, in the Official Gazette, 

determine the functions and other duties of the University: 

Provided further that the State Government may, by notification, in the Official Gazette, 

change the territorial jurisdiction of the Universities.] 

Be substituted by the following provision, 

1. Substitution of sub section (1) of section ( 3- Establishment and incorporation of 

Universities):- 

(a) “Deleted.” 

(b) “Deleted.” 

(c) “Deleted.” 

(f) “Vinoba Bhave University having the headquarters at Hazaribagh and the jurisdiction 

over the whole of the North Chhotanagpur Division excepting Bokaro and Dhanbad 

Districts.”  

(g) “Deleted.” 

(h) “Deleted.” 

(i) “Deleted.” 

(j) “Deleted.” 

(k) “Deleted.” 

(l) “Deleted.”          

  At the end of the sub-section-1(n) of the Section-3 of the Jharkhand State 

Universities Act, 2000 (Adopted) herein after referred to as the said Act, the following 

Sub-section will be inserted as sub-section-1(o):- 

“3(1)(o), Binod Bihari Mahto Koyalanchal University having the headquarter at 

Dhanbad and the Jurisdiction over the whole of the Bokaro and Dhanbad 

Districts.” 
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 At the end of the sub-section-1 (o) of the Section-3 of the Jharkhand State   

Universities Act, 2000 (Adopted) herein after referred to as the said Act, the following 

Sub-section will be inserted as sub-section-1 (p):- 

“3(1)(p), Dr. Shyama Prasad Mukherjee University, Ranchi through the up 

gradation of Ranchi College and having the headquarter at Ranchi.” 

2. Addition in sub section 1 of Section 10 (Vice-Chancellor) :-  

The existing provision in sub section 10 (1):- No person shall be deemed to be 

qualified to hold the office of Vice-Chancellor unless such person is, in the opinion of 

Chancellor, reputed for his scholarship and academic interest. 

Be added by the following provision  

"Further, it would be desirable that the person has administrative experience 

either at the government or at the University level"  

3. Substitution of sub section (1) of  section (12) A- Financial Adviser:- 

The existing Provision in sub section 12 A (1):- The Financial Adviser shall be a whole time 

officer. He shall be appointed by the Chancellor either on deputation or by re-employment 

from amongst the officers of the Indian Audit and Accounts Services or from any other 

Accounts Service of Government of India, until such an officer is appointed the present 

incumbent may continue to work as the Financial Adviser. 

 Be substituted by the following provision,      

The Financial Adviser shall be a whole time officer. He shall be appointed by the 

Chancellor either on deputation or by re-employment from amongst the officers of the Indian 

Audit and Accounts Services or from any other Accounts Service of Government of India,  

or from officers of Jharkhand State Finance Service, not below the rank of Assistant 

Commissioner. Until such an officer is appointed the present incumbent may continue to work 

as the Financial Adviser. 

 

4. Substitution of sub section 57 (2) (b) of section 57:- 

       “ The existing Provisions in Section 57(2) (b):-  “For appointment of Assistant Professor 

in the Universities and the Constituent Colleges, the Commission shall invite applications from 

the candidates, who have passed the National Eligibility Test conducted by University Grants 

Commission/Jharkhand Eligibility Test (JET) for being considered for the appointment as 

Assistant Professor and on the basis of interview, shall prepare subject-wise merit list against 
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 the vacancies notified by the University/Constituent Colleges and such list shall remain valid 

for a period of one year from the date of its approval. The subject-wise merit list shall consist 

of twice the number of vacancies, but Commission shall send in order of merit only one name 

at a time to the University for appointment against a single vacancy:  

  Provided that Commission shall recommend names to the University from the merit list 

in conformity with the reservation roster prepared and sent by the University in accordance 

with law relating to reservation in appointment in force in the State.” 

Be substituted by the following provision, 

"For appointment of Assistant Professor in the Universities and constituent colleges, 

commission shall invite application from the candidates having good academic record, 55% 

marks (an equivalent grade in a point read wherever grading systems followed, at the Master's 

level and qualified in the National Eligibility Text (NET) or Jharkhand Eligibility Test (JET) 

for being considered as Assistant Professor on the basis of interview. 

Provided however, that candidates, who are have been awarded a Ph.D degree in 

accordance with the University Grants Commission (Minimum Standards and Procedure for 

Award of Ph.D. degree) Regulations, 2009, shall be exempted from the requirement of the 

minimum eligibilities of NET/JET.  

“Provided, however, the award of degree to candidates registered for the M.Phil./Ph.D. 

programme prior to July 11, 2009, shall be governed by the provisions of the then existing 

Ordinance/Bylaws/Regulations of the Institutions awarding the degree and the Ph.D. 

candidates shall be exempted from the requirement of NET/JET for recruitment and 

appointment of Assistant Professor or equivalent positions in Universities/Colleges/ 

Institutions subject to the fulfillment of the following conditions:- 

a) Ph.D. degree of the candidate awarded in regular mode only; 

b) Evaluation of the Ph.D. thesis by at least two external examiners; 

c) Open Ph.D. viva-voce of the candidate has been conducted;  

d) Candidate has published two research papers from his/her Ph.D. work out of which at least 

one must be in a referred journal; 

e) Candidate has made at least two presentations in conferences/ seminars, based on his/her 

Ph.D. work. 

 (a) to (e) as above are to be certified by the Vice-Chancellor/Pro-Vice-Chancellor 

/Dean(Academic Affairs)/ Dean (University instructions).” 
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   The Commission shall prepare subject wise merit list against vacancies notified by the 

University, Constituent Colleges and such list shall remain valid for a period of one year from 

the date of its approval. The subject-wise merit list shall consist of twice the number of 

vacancies, but commission shall send in order of merit only one name at a time to the 

university for appointment against a single vacancy. The commission shall recommend names 

to the University from the merit list in conformity with the reservation roster prepared and 

sent by the University in accordance with law relating to appointment against vacancy.  

 

 

 

झारखडं रा4यपाल के आदेश से, 

 

 

aदनेश कुमार �सहं, 

�धान स"चव-सह-*व"ध परामशt 

*व"ध *वभाग, झारखडं, राँची । 

 

 

 

------------- 
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झारखBड गजट झारखBड गजट ((असाधारणअसाधारण) ) 221166----5500  ।। 
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�व�ध (�वधान) �वभाग 
----------- 

अ2धसचूना 

13 फरवर/, 2019 
           8 

सं�या-एल० जी०-29/2018- 241/लेज०,-- झारखडं 6वधान मंडल �वारा यथापाUरत और 

माननीया रा=यपाल �वारा >दनाँक 07 फ़रवर/, 2019 को अनुमत झारखडं रा=य 6वOव6वधालय 

(संशोधन) अ2ध9नयम, 2018 का 9न:नांIकत अoेंजी अनुवाद झारखडं रा=यपाल के �ा2धकार से इसके 

�वारा �का�शत Iकया जाता है, िजसे भारतीय सं6वधान के अनुzछेद 348 के खडं (3) के अधीन उ[त 

अ2ध9नयम का अoेंजी भाषा मS �ा2धकृत पाठ समझा जाएगा | 
 

Jharkhand State University (Amendment) Act 2018 
(Jharkhand Act-06 , 2019) 

 

WHEREAS in the interest of teachers and as per the norms of University Grants Commission 

and Jharkhand State University Act, 2000 (Adapted as Amended) it is necessary that the definition of 

Teacher should be redefined;  

And WHEREAS in the interest of bridging gap in gender enrollment of the State it is most 

expedient to establish a Women’s University; 

And WHEREAS in the educational interest of the State it is most expedient to make 

provisions for appointment to the post of Vice-Chancellor and Pro-Vice Chancellor in the Universities 

of State in consonance with the prescribed standards of University Grants Commission and the norms 

of the Jharkhand State University Act, 2000 (Adapted and as Amended).  

And WHEREAS in the educational interest of the State it is also expedient to revise upwards 

the sum required to enable a person to become life member of the University Senate, keeping in view 

the current fiscal scenario. 

And WHEREAS in the new perspective it is necessary to formulate provisions for promotion 

of teachers in affiliated Colleges, (Including Religious and Linguistic Minority Colleges). 

Now therefore,be it enacted by the Legislature of the State of Jharkhand in the Sixty-

nineyear of the Republic of India as follows:- 

CHAPTER-01 

Preliminary 

1. Short title, extent and commencement –   

 (i) This Actshall be called Jharkhand State Universities (Amendment) Act, 2018. 

 (ii) It shall extend to the whole of the State of Jharkhand. 

 (iii) It shall come into force at once. 
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CHAPTER-02 

 

2. Substitution of Sub-Section-(V) of Section-2 of Jharkhand State Universities Act, 2000 
(Adapted and as Amended)  

 Existing provision of Sub-Section (v) of Section-2  

2 (V)- Teacher includes Principal, University Professor, College Professor, Reader and 
Lecturer imparting instruction in Department, College or Institute maintained by the University;  

Be substituted by the following provision:- 

Substitution of Sub-section (V) of Section-2 

2 (V)- Teacher includes Principal, University Professor, College Professor, 
Reader/Associate Professor/Lecturer selection grade/Lecturer senior scale and 
Lecturer/Assistant Professor (Stage-I, Stage-II and Stage-III) imparting instruction in 
Department, College or Institute maintained by the University.  

3. Insertion of Sub-Section-(1) (q) of Section-3 (Establishment and incorporation of 
Universities) of Jharkhand State Universities ACT, 2000 (Adapted and as Amended)  

 Be inserted by the following provision:- 

At the end of sub-section-1 (p) of the Section-3 of the Jharkhand State Universities Act, 
2000 (Adapted and as amended) hereinafter referred to as the said Act, the following Sub-
section will be inserted as sub-section-1 (q):- 

"3(1)(q)“Jamshedpur Women’s University, Jamshedpur”, through the up gradation of 
Jamshedpur Women’s College, Jamshedpur and having its headquarter at Jamshedpur." 

4.  Insertion of Sub-Section-(1)(i) of Section-10 under Sub-Section-(1) of Section-10 (Vice 
Chancellor) of Jharkhand State Universities ACT, 2000 (Adapted and as Amended) 

 Existing provision of Sub-section (1) of Section-10 

"10 (1) No person shall be deemed to be qualified to hold the office of Vice-Chancellor 
unless such person is, in the opinion of the Chancellor, reputed for his scholarship and 
academic interest. 

Further, it would be desirable that the person has administrative experience either at the 
Government or at the University level." 

 Be inserted by the following provision:- 

10 (1) (i)The Selection of Vice-Chancellor should be through proper identification of a 
panel of 3-5 names by a Search Committee through public notification or nomination or a 
talent search process or in combination thereof. The members of the above Search Committee 
shall not be connected in any manner with the University concerned or its colleges.  

 In respect of State Universities, the following shall be the constitution of the Search Committee.  
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a. A nominee of the Chancellor would be the Chairperson of the Committee. 
b. A nominee of the Chancellor, being an eminent educationist of high repute. -  Member 

c. An officer representing State Government    -  Member 

5. Substitution and insertion of Sub-section-(2) of Section-10 (Vice-Chancellor) of 
Jharkhand State Universities ACT, 2000 (Adapted and as Amended) 

 Existing provision of Sub-section (2) of Section-10 

 10 (2) "The Vice-Chancellor shall be appointed by the Chancellor in consultation with the State 
Government." 

 Be substituted by the following provision:- 

 Substitutionof Sub-section (2) of Section-10 

10 (2) (i) Chancellor shall appoint the Vice-Chancellor out of the panel of names recommended 
by the Search Committee in consultation with the State Government.  
Insertion in Sub-section (2) of Section-10 
10 (2) (ii) The panel recommended by the Search Committee shall be in force for one year to 
meet out any of the situation of not joining by the person so appointed at the first instance, at 
the vacation of post of Vice-Chancellor on account of death, resignation or removal of the 
Vice-Chancellor under the provision of this Act, within one year and the Chancellor shall 
appoint the Vice-Chancellor from the said panel in consultation with the State Government." 

6. Substitution of Sub-Section-(3) (b) of Section-10 of Jharkhand State University Act, 2000 
(Adapted and as Amended)  

 Existing provision of Sub-section (3) (b) of Section-10 

 “Subject to the foregoing provisions of this section the Vice-Chancellor shall ordinarily 
hold office for a term of three years and on the expiry of the said term he may be reappointed 
by the Chancellor in consultation with the State Government and he shall hold office at the 
pleasure of the Chancellor for a term not exceeding three years.”  

 Be Substituted with the following provision:- 

 Substitution of Sub-Section (3) (b) of Section-10 

 10 (3) (b) Subject to foregoing provisions of the section the Vice-Chancellor shall 
ordinarily hold office for a term of three years.  

Provided that the age for applying to the post of Vice-Chancellor shall not exceed 65 
years. Ongoing of the said term she/he may be reappointed by the Chancellor in consultation 
with the State Government and she/he shall hold office at the pleasure of the Chancellor for a 
term not exceeding three years, or up-to-the age of 70 years whichever is earlier.    

7. Substitution of Sub-Section-(4)(ii) of Section-10 ofJharkhand State UniversitiesACT, 2000 
(Adapted and as Amended) 

 Existing provision of Sub-Section (4)(ii) of Section-10 

"If the person appointed as Vice-Chancellor receives pension from Central or State 
Government or any University or any other source then the receivable amount of pension 
would be considered to be part of his/her receivable pension." 
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 Be substituted by the following provision:- 

 Substitution of sub-section (4) (ii) of section-10 

10 (4) (ii)"If the person appointed as Vice-Chancellor receives pension from Central or 
State Government or any University or any other source then the receivable amount of pension 
would be considered to be part of her/his receivable Salary and allowances." 

8. Substitution of Sub-section-(1) of Section-12 ofJharkhand State Universities ACT, 2000 
(Adapted and as Amended) 

 Existing provision of Sub-Section (1) of Section-12 

 "The Chancellor shall appoint the Pro-Vice-Chancellor, in consultation with the State Government." 

 Be substituted by the following provision:- 

 Substitutionof Sub-section (1) of Section-12 

12 (1) "The Pro- Vice- Chancellor shall be appointed by the Chancellor in consultation 
with the State Government in the same manner as prescribed for appointment of Vice-Chancellor." 

9. Substitution of Sub-section-(13) of Section-18 ofJharkhand State Universities ACT, 2000 
(Adapted and as Amended) 

 Existing provision of Sub-section (13) of Section-18 

"Every person who has given to the satisfaction of the Chancellor whether in one or 
more installments, a sum of not less than one lac rupees in cash or in the shape of property of 
the equivalent value to or for the purposes of the University or of a College. 

Provided that for being a life member of the Kameshwar Singh Darbhanga Sanskrit 
University, the fixed amount shall be twenty-five thousand rupees." 

 Be substituted by the following provision:- 

 Substitutionof Sub-section (13) of Section-18 

18 (13) "For being a life member of Senate of the University, every person who has 
given to the satisfaction of the Chancellor, a sum of not less than ten lakh rupees in cash or in 
the shape of property of the equivalent value to or for the purposes of the University or of a 
College." 

10. Substitution of the following part of Section-57A Sub-section-(1) ofJharkhand State 
Universities ACT, 2000 (Adapted and as Amended)  

"Appointment of teachers of affiliated Colleges not maintained by the State 
Government shall be made by the Governing Body on the recommendation of the Jharkhand 
Public Service Commission. Dismissal, termination, removal, retirement from service or 
demotion in rank of teacher of such colleges shall be done by the Governing Body in 
consultation with the Jharkhand Public Service Commission in the manner prescribed by the 
Statutes: 

Provided that the Governing Bodies of affiliated Minority Colleges based on religion 
and language shall appoint, dismiss, remove or terminate the services of teachers or take 
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disciplinary action against them with the approval of the Jharkhand Public Service 
Commission. 

Provided further that the advice of the Jharkhand Public Service Commission shall not 
be necessary in cases involving censure, stoppage of increment or crossing of efficiency bar 
and suspension till investigation of charges is completed." 

 Be substituted by the following provision:- 

 Substitutionof the above part in Sub-Section (1) of Section-57A 

"Appointment of teachers of affiliated Colleges not maintained by the State 
Government shall be made by the Governing Body on the recommendation of the Jharkhand 
Public Service Commission. Dismissal, termination, removal, retirement from service or 
demotion in rank of teacher of such colleges shall be done by the Governing Body in 
consultation with the Jharkhand Public Service Commission in the manner prescribed by the 
Statutes. 

Provided that the Governing Bodies of affiliated Minority Colleges based on religion 
and language shall appoint, dismiss, remove or terminate the services of teachers or take 
disciplinary action against them with the approval of the Jharkhand Public Service 
Commission. 

Provided also that in case of affiliated colleges not maintained by the State Government 
including Religious and Linguistic Minority Colleges, the promotion of teachers shall be made 
on the recommendation of Jharkhand Public Service Commission. 

Provided further that the advice of the Jharkhand Public Service Commission shall not 
be necessary in cases involving censure, stoppage of increment or crossing of efficiency bar 
and suspension till investigation of charges is completed." 

झारखडं रा=यपाल के आदेश से, 

 

संजय -साद, 

�धान स2चव-सह-6व2ध परामश} 

6व2ध 6वभाग, झारखडं, रांची | 

 
--------------- 

 
 
 
 
 
 
 
 
 

झाझारख�ड राजकCय मु^णालयरख�ड राजकCय मु^णालय,,  राँची �वारा �का�शत एवं मु>^तराँची �वारा �का�शत एवं मु>^त,,  

झारख�ड गजट झारख�ड गजट ((असाधारणअसाधारण))  112277  ----  5500 



 
 

 
 
 

 
 

 
झारखÖड गजट 

असाधारण अंक 
झारखÖड सरकार ɮवारा Ĥकाͧशत 

 
        1 आिæवन, 1944 (श०) 

 संÉ या – 468 राँची, शुĐवार,     23 ͧसतàबर, 2022 (ई०) 

 
ͪवͬध (ͪवधान) ͪवभाग 

-------- 
अͬधसूचना 

22 ͧसतàबर, 2022 
 

 
संÉया-एल०जी०-29/2018-34—लेज० झारखंड ͪवधान मंडल का Ǔनàनͧलͨखत अͬधǓनयम, िजस 

पर माननीय राÏयपाल Ǒदनांक-19/09/2022 को अनुमǓत दे चुकɅ  है, इसके ɮवारा सव[साधारण कȧ 

सूचना के ͧलए Ĥकाͧशत ͩकया जाता है । 
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झारखÖड राÏय ͪवæवͪवɮयालय (संशोधन) अͬधǓनयम, 2022 
(झारखÖड अͬधǓनयम संÉया-11, 2022)  

 
झारखÖड राÏय ͪवæवͪवɮयालय अͬधǓनयम (अंगीकृत एवं यथा संशोͬधत), 2000 मɅ संशोधन हेतु अͬधǓनयम, 

2022 

Ĥèतावना 

जबͩक झारखÖड के ͪवæवͪवɮयालयɉ को Ïयादा èवायतता Ĥदान करने के ͧलए ͪवæवͪवɮयालय अनुदान आयोग 
ɮवारा समय-समय पर अͬधसूͬचत ͪवǓनयम को लागू करने के ͧलए झारखÖड राÏय ͪवæवͪवɮयालय अͬधǓनयम 
(अंगीकृत एवं यथा संशोͬधत), 2000 मɅ संशोधन कȧ आवæयकता है । 

जबͩक राÏय के ͪवæवͪवɮयालयɉ के ͧश¢कɉ कȧ समय पर पदोÛनǓत और ǓनयुिÈत सुǓनिæचत करने के ͧलए 
समय-समय पर लागू ͩकए गए य0ूजी0सी0 ͪवǓनयमɉ को èवतः लागू करने के ͧलए Ĥावधान ͩकए जाने हेतु 
तदनुसार झारखÖड राÏय ͪवæवͪवɮयालय अͬधǓनयम (अंगीकृत एवं यथा संशोͬधत), 2000 मɅ संशोधन कȧ 
आवæयकता हैः 

अतएव झारखÖड राÏय ͪवधानमÖडल के ɮवारा भारतीय गणराÏय के 73वɅ वष[ मɅ Ǔनàनͧलͨखत Ǿप से इन 
संशोधनɉ को अͬधǓनयͧमत ͩकया जाता है । 

अÚयाय-01 

Ĥारंͧभक 

1. संͯ¢Üत शीष[क, ͪवèतार एवं Ĥारंभः- 

 (i) यह अͬधǓनयम झारखÖड राÏय ͪवæवͪवɮयालय (संशोधन), अͬधǓनयम, 2022 कहा जाएगा ।  

(ii) इसका ͪवèतार सàपूण[ झारखÖड राÏय मɅ होगा । 

(iii) यह झारखÖड राÏय के शासकȧय राजपğ मɅ Ĥकाͧशत होने कȧ Ǔतͬथ से Ĥभावी होगा । 

अÚयाय-02 

01. ͧश¢कɉ तथा पदाͬधकाǐरयɉ कȧ ǓनयुिÈत के ͧलए Ǔनͧम[त Ĥावधानɉ के अÛतग[त झारखÖड राÏय 
ͪवæवͪवɮयालय अͬधǓनयम (अंगीकृत एवं यथा संशोͬधत), 2000 कȧ धारा-2 मɅ अंतवȶश एवं धारा-57 कȧ 
उपधारा-2(a), उपधारा-2(b) तथा उपधारा-5 के Ǿप मɅ ĤǓतèथापन ।   

धारा-2 मɅ Ǔनàन ǽप से अंतवȶͧशत हो (Definitions)  

(ao) “direct recruitment” means the process of appointing faculty by inviting 
applications against public advertisement from persons eligible to teach in a 
State University/College.  

 
(ap) “sanctioned strength” means the number of posts in teacher’s cadre approved 

by the appropriate authority; 
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(aq) “teachers’ cadre” means a class of all the teachers of a State University / 
College regardless of the branch of study or faculty, who are remunerated at 
the same grade of pay; excluding any allowance or bonus.   

 
धारा-57 कȧ उपधारा-2(a) Ǔनàन ǽप से ĤǓतèथाͪपत हो- 
The Jharkhand Public Service Commission shall hold every year a qualifying test for 
appointment of teachers in the University/Constituent Colleges/ Affiliated Colleges 
which shall be known as the Jharkhand Eligibility Test. For this purpose it shall invite 
application as per the requisition sent by University from only such candidates who 
fulfil the prescribed qualifications as laid down in the Statute framed in this regard.   
 
 However, such test shall be conducted having regard to any regulation framed 
or direction issued by the University Grants Commission in this regard;  
 
धारा-57 कȧ उपधारा-2(b) Ǔनàन ǽप से ĤǓतèथाͪपत हो- 
For appointment of teachers in the University and Constituent Colleges the 
Commission shall invite applications from candidates who have passed the Jharkhand 
Eligibility Test (JET) conducted by JPSC and/or have cleared the National Eligibility 
Test (NET)/Junior Research Fellow (JRF) conducted by the UGC/CSIR and/or have 
been awarded Ph.D. degree in the relevant subject in accordance with the Statute in 
this regard as per University Grants Commission Regulations and on the basis of 
interview shall prepare merit list against the vacancies sent by the University and such 
list shall remain valid for a period of one year from the date of its approval. The merit 
list shall consist of twice the number of vacancies, but the Commission shall send in 
order of merit only one name at a time to the University for Appointment against a 
single vacancy.  
 
Provided that the Commission shall recommend names to the University from the 
merit list in conformity with the reservation roster prepared and sent by the University 
in accordance with the law relating to reservation in appointment in force in the State 
for Universities of Jharkhand considering University as one unit. 
  
 
धारा-57 कȧ उपधारा-5 Ǔनàन ǽप से ĤǓतèथाͪपत हो- 
 

Notwithstanding anything to the contrary contained in the Act, Statutes, Rules or Regulations, 
the policy of reservation in the State of Jharkhand for the Universities of Jharkhand shall 
apply to all appointments for teacher of University considering University as one unit. 

 
झारखंड राÏयपाल के आदेश से, 

 
 

नͧलन कुमार, 
Ĥधान सͬचव-सह-ͪवͬध परामशȸ 
ͪवͬध ͪवभाग, झारखंड, राँची । 

 
-------- 

झाझारखÖड राजकȧय मुġणालयरखÖड राजकȧय मुġणालय,,  राँची ɮवारा Ĥकाͧशत एवं मुǑġतराँची ɮवारा Ĥकाͧशत एवं मुǑġत,,  
झारखÖड गजट झारखÖड गजट ((असाधारणअसाधारण) ) 446688  ––  5500   



 

 

 
 
 
  
 
 
 

 झारखÖड गजट   
 असाधारण अंक  

झारखÖड सरकार ɮवारा Ĥकाͧशत  
 

        10 Ïयेçठ, 1946 (श०) 
संÉ या – 342 राँची, शुĐवार,        31 मई, 2024 (ई०) 

 
ͪवͬध (ͪवधान) ͪवभाग 

-------- 
अͬधसूचना 

31  मई,  2024 
 

संÉया-एल0जी0-03/2024-34--लेजo, झारखंड ͪवधान सभा का Ǔनàनͧलͨखत अͬधǓनयम िजस 

पर माननीय राÏयपाल Ǒदनांक-24/05/2024 को अनुमǓत दे चुकɅ  है,  इसके ɮवारा सव[साधारण कȧ 

सूचना के ͧलए Ĥकाͧशत ͩकया जाता है । 

 

” झारखÖड राÏय ͪवæवͪवɮयालय (संशोधन) अͬधǓनयम, 2024 

 (झारखÖड अͬधǓनयम- 06, 2024) 
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अÚयाय-1 

1.  संͯ¢Üत नाम, ͪवèतार एवं Ĥारàभ 

अÚयाय–2 

 

2. झारखÖड राÏय ͪवæवͪवɮयालय अͬधǓनयम, 2000 (अंगीकृत एवं यथा संशोͬधत) कȧ धारा-3 

(ͪवæवͪवɮयालयɉ कȧ èथापना एवं संयोजन) कȧ उपधारा-(1)(f) का ĤǓतèथापन 

अÚयाय–3 

 

3.  झारखÖड राÏय ͪवæवͪवɮयालय अͬधǓनयम, 2000 (अंगीकृत एवं यथा संशोͬधत) कȧ धारा-3 

(ͪवæवͪवɮयालयɉ कȧ èथापना एवं संयोजन) कȧ उपधारा-(1)(s) का अंतःèथापन 

 

Ĥèतावना 

राÏय मɅ ͧश¢ा को बढ़ावा देने एवं महाͪवɮयालयɉ को सुǺढ़ करने हेतु राÏय सरकार कृत संकिãपत 
है। राçĚȣय ͧश¢ा नीǓत (NEP)-2020 के आलोक मɅ Gross Enrolment Ratio (GER) को राçĚȣय èतर 
तक ĤाÜत करने एवं छाğɉ को रोजगार के अͬधकतम अवसर उपलÞध कराने के उɮदेæय से उÍच 
ͧश¢ा के ¢ेğ मɅ मह×वपूण[ Ĥयास ͩकए जा रहे हɇ। इस Đम मɅ राçĚȣय ͧश¢ा नीǓत (NEP)-2020 के 
अनुसार वष[ 2030 तक Ĥ×येक िजला मɅ एक बड़ा बहु  ͪवषयक (Multidisciplinary) ͪवæवͪवɮयालय कȧ 
पǐरकãपना कȧ गई है। 

 

वत[मान मɅ ͬगǐरडीह िजले मɅ कोई भी ͪवæवͪवɮयालय नहȣं है। ͬगǐरडीह िजले अÛतग[त कुल 
05 अंगीभूत महाͪवɮयालय, 10 संबɮध महाͪवɮयालय एवं 07 ͧश¢क Ĥͧश¢ण महाͪवɮयालय है, जो 
ͪवनोबा भावे ͪवæवͪवɮयालय, हजारȣबाग ɮवारा शाͧसत है। ͬगǐरडीह से ͪवनोबा भावे ͪवæवͪवɮयालय, 

हजारȣबाग कȧ दूरȣ लगभग 115 ͩकलोमीटर होने के कारण िजले मɅ उÍच ͧश¢ा का ͪवकास 
संतोषजनक नहȣं रहा है। ͬगǐरडीह मɅ वष[ 2019 मɅ सकल नामांकन अनपुात (GER) 11.71 पाया गया,जो 
राçĚȣय और राÏय के औसत से काफȧ कम है। Low GER यह दशा[ता है ͩक इस िजले मɅ युवाओं कȧ 
एक बड़ी आबादȣ उÍच ͧश¢ण संèथानɉ मɅ अÚययन से दूर है। ͬगǐरडीह से ͪवनोबा भावे 
ͪवæवͪवɮयालय, हजारȣबाग कȧ दूरȣ होने के कारण िजले के उÍच ͧश¢ण संèथान उपेͯ¢त रहे हɇ एवं 
उÍच ͧश¢ा का ͪवकास संतोषजनक नहȣं रहा है।    
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नीǓत आयोग ɮवारा ͬगǐरडीह को आकां¢ी िजले के Ǿप मɅ सूचीबɮध ͩकया गया है Èयɉͩक 
िजले मɅ èवाèØय और ͧश¢ा कȧ िèथǓत संतोषजनक नहȣं है। यह िजला लàबे समय से नÈसलȣ 
गǓतͪवͬधयɉ से Ĥभाͪवत रहा है, िजसके कारण ͪवकास कȧ गǓत धीमी है। यह राÏय के ͪपछड़े िजलɉ 
मɅ से एक है, जहाँ गरȣबी, बेरोजगारȣ, पलायन, ͧश¢ा और èवाèØय से सàबंͬधत समèया है। आबादȣ 
का एक बड़ा Ǒहèसा Ïयादातर युवा रोजगार एवं बेहतर ͧश¢ा कȧ तलाश मɅ दूसरे राÏयɉ मɅ पलायन 
करते हɇ। अͬधकांश आबादȣ पिæचम बंगाल, ǒबहार और उƣर Ĥदेश मɅ पलायन करते है। 

 

महान वै£ाǓनक सर जे॰सी॰ बोस का ͬगǐरडीह िजला से खास लगाव था। उनके नाम से 
ͪवæवͪवɮयालय कȧ èथापना से युवाओं मɅ नई ऊजा[ का संचार होगा। साथ हȣ ͬगǐरडीह मɅ युवाओं को 
उÍच ͧश¢ा कȧ पहु ँच Ĥदान करने और रोजगार के अवसर पैदा करने मɅ मदद ͧमलेगी। 

 

उãलेख करना है ͩक भौगोͧलक Ǻिçटकोण से ͬगǐरडीह िजला के Ǔनकटवतȸ िजला कोडरमा है। 
कोडरमा िजला अÛतग[त कुल 02 अंगीभूत एवं 09 सàबɮध महाͪवɮयालय हɇ, जो ͪवनोबा भावे 
ͪवæवͪवɮयालय, हजारȣबाग ɮवारा शाͧसत हɇ। यह भी उãलेखनीय है ͩक ͪवनोबा भावे ͪवæवͪवɮयालय, 

हजारȣबाग के ¢ेğाͬधकार के अÛतग[त कुल 05 िजलो का ¢ेğाͬधकार है। कोडरमा मɅ वष[ 2019 मɅ 
सकल नामांकन अनुपात (GER) 11.26 है, जो राçĚȣय और राÏय के औसत से कम है। 

 

भौगोͧलक Ǻिçटकोण से ͬगǐरडीह िजला के Ǔनकटवतȸ िजला कोडरमा होने के कारण इन िजलɉ 
के छाğ एवं छाğाओं को बेहतर एवं सुलभ ͧश¢ा åयवèथा ĤाÜत हो सके, इसके ͧलए कोडरमा िजला 
अविèथत सभी महाͪवɮयालयɉ का ¢ेğाͬधकार सर जे॰सी॰ बोस ͪवæवͪवɮयालय, ͬगǐरडीह के 
Ǔनयंğणाधीन लाना समीचीन Ĥतीत होता है। 

 

इस उɮदेæय  कȧ पूǓत [ हेतु “सर जे0सी0 बोस ͪवæवͪवɮयालय” कȧ झारखÖड राÏय मɅ èथापना 
और उसके अनुǽप झारखÖड राÏय ͪवæवͪवɮयालय अͬधǓनयम, 2000 (अंगीकृत एवं यथा संशोͬधत) 
मɅ संशोधन का Ĥèताव है। 

 

अतएव भारत गणराÏय के 75वɅ वष[ मɅ झारखÖड राÏय ͪवधानमंडल ɮवारा Ǔनàनͧलͨखत ǽप 
मɅ यह अͬधǓनयͧमत हो- 
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अÚयाय-1 

1. संͯ¢Üत नाम, ͪवèतार एवं Ĥारàभ 

(1) यह अͬधǓनयम, “झारखÖड राÏय ͪवæवͪवɮयालय (संशोधन) अͬधǓनयम, 2024” कहा 
जाएगा। 

(2) इसका ͪवèतार सàपूण[ झारखÖड राÏय मɅ होगा। 

(3) यह तुरंत Ĥभावी होगा।   

अÚयाय-2 

2. झारखÖड राÏय ͪवæवͪवɮयालय अͬधǓनयम, 2000 (अंगीकृत एवं यथा संशोͬधत) कȧ धारा-3 

(ͪवæवͪवɮयालयɉ कȧ èथापना एवं संयोजन) कȧ उपधारा-(1)(f) का ĤǓतèथापनः- 

धारा-3 (ͪवæवͪवɮयालयɉ कȧ èथापना एवं संयोजन) कȧ उपधारा (1)(f) मɅ वत[मान Ĥावधानः- 

 “ͪवनोबा भावे ͪवæवͪवɮयालय िजसका मुÉयालय हजारȣबाग मɅ होगा और िजसकȧ 
अͬधकाǐरता बोकारो तथा धनबाद िजलɉ को छोड़कर सàपूण[ उƣरȣ छोटानागपुर Ĥमंडल पर 
होगा। 

परÛतु, होͧमयोपैथी, èवदेशी ͬचͩक×सा मɅ ͧश¢ण Ĥदान करने वालȣ शै¢ͨणक संèथाएँ 
और पालȣ, Ĥाकृत तथा ऐसे दूसरȣ भाषाएँ िजसे ͪवæवͪवɮयालय आवæयक समझे, मɅ अकादͧमक 
उ×कृçटता Ĥदान करने वालȣ शै¢ͨणक संèथाओं के संबंध मɅ ¢ेğीय अͬधकाǐरता पू रे झारखÖड 
राÏय के होगा। संèकृत मɅ अकादͧमक उ×कृçटता Ĥदान करने वालȣ शै¢ͨणक संèथानɉ के 
संबंध मɅ ¢ेğीय अͬधकाǐरता, जो ͪवनोबा भावे ͪवæवͪवɮयालय, हजारȣबाग के अÛतग[त आते है, 

बाबा वैɮयनाथ संèकृत ͪवæवͪवɮयालय, देवघर के अͬधकाǐरता ¢ेğ मɅ आ जायɅगे।” 

 

उÈत Ĥावधान को Ǔनàनͧलͨखत Ĥावधान से ĤǓतèथाͪपत ͩकया जाता हैः- 

धारा-3 (ͪवæवͪवɮयालयɉ कȧ èथापना एवं संयोजन) कȧ उपधारा-(1)(f) का ĤǓतèथापनः- 
 

 “ͪवनोबा भावे ͪवæवͪवɮयालय िजसका मुÉयालय हजारȣबाग मɅ होगा और िजसकȧ 
अͬधकाǐरता बोकारो, धनबाद, ͬगǐरडीह तथा कोडरमा िजलɉ को छोड़कर सàपूण[ उƣरȣ 
छोटानागपुर Ĥमंडल पर होगा। 

 

परÛतु, होͧमयोपैथी, èवदेशी ͬचͩक×सा मɅ ͧश¢ण Ĥदान करने वालȣ शै¢ͨणक संèथाएँ 
और पालȣ, Ĥाकृत तथा ऐसे दूसरȣ भाषाएँ िजसे ͪवæवͪवɮयालय आवæयक समझे, मɅ अकादͧमक 
उ×कृçटता Ĥदान करने वालȣ शै¢ͨणक संèथाओं के संबंध मɅ ¢ेğीय अͬधकाǐरता पू रे झारखÖड 
राÏय के ͧलए होगा। सèंकृत मɅ अकादͧमक उ×कृçटता Ĥदान करने वालȣ शै¢ͨणक संèथानɉ 
के संबंध मɅ ¢ेğीय अͬधकाǐरता, जो ͪवनोबा भावे ͪवæवͪवɮयालय, हजारȣबाग के अÛतग[त आते 
है, बाबा वैɮयनाथ संèकृत ͪवæवͪवɮयालय, देवघर के अͬधकाǐरता ¢ेğ मɅ आ जायɅगे।” 
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अÚयाय-3 

3. झारखÖड राÏय ͪवæवͪवɮयालय  अͬधǓनयम, 2000 (अंगीकृत एवं यथा संशोͬधत) कȧ धारा-3 

(ͪवæवͪवɮयालयɉ कȧ èथापना एवं संयोजन) कȧ उपधारा-(1)(s) का अंतःèथापन 

Ǔनàनͧलͨखत Ĥावधान का अÛतःèथापन Ǔनàनतः होगाः- 

झारखÖड राÏय ͪवæवͪवɮयालय अͬधǓनयम, 2000 (अंगीकृत एवं यथा संशोͬधत), िजसे इसके 
बाद कͬथत अͬधǓनयम के नाम से जाना जायेगा, कȧ धारा-3 कȧ उपधारा-1 (r) के अंत मɅ 
Ǔनàनͧलͨखत उपधारा-(1)(s) के ǽप मɅ अÛतःèथापन ͩकया जायेगा। 

 

"3 (1) (s) सर जे॰ सी॰ बोस ͪवæवͪवɮयालय, िजसका मुÉयालय ͬगǐरडीह, झारखÖड मɅ होगा और 
िजसकȧ अͬधकाǐरता ͬगǐरडीह एवं कोडरमा िजलɉ पर होगी।" 

 

झारखंड राÏयपाल के आदेश से, 
 

नͧलन कुमार, 
Ĥधान सͬचव-सह-ͪवͬध परामशȸ 
ͪवͬध ͪवभाग, झारखंड, राँची। 
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ͪवͬध (ͪवधान) ͪवभाग 

-------- 
अͬधसूचना 
31  मई,  2024 

 

 

संÉया-एल0जी0-03/2024-35--लेज0  झारखंड  ͪवधान  मंडल  ɮवारा यथा पाǐरत और 

माननीय राÏयपाल ɮवारा  Ǒदनांक-24/05/2024  को अनुमत ” झारखÖड राÏय  ͪवæवͪवɮयालय 

(संशोधन) अͬधǓनयम, 2024 का  Ǔनàनांͩकत  अंĒेजी  अनुवाद झारखंड राÏयपाल के Ĥाͬधकार से 

इसके ɮवारा  Ĥकाͧशत  ͩकया  जाता  है, िजसे भारत  का संͪवधान के अनÍुछेद 348  के  खंड 

(3) के अधीन उÈत अͬधǓनयम का अंĒेजी भाषा मɅ Ĥाͬधकृत पाठ समझा जाएगा ।  

 

Jharkhand State University (Amendment) Act, 2024 

(Jharkhand Act, 06, 2024) 
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1. Short title, extent and commencement 
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Jharkhand State University (Amendment) Act, 2024 

 

Act for amendment in Jharkhand State University Act 2000 (adopted and as amended) 

 

PREAMBLE 

 

The state government is determined to promote education and strengthen colleges in the state. In 
the light of the National Education Policy (NEP)-2020, significant efforts are being made in the field of higher 
education with the aim of achieving the Gross Enrolment Ratio (GER) up to the national level and providing 
maximum employment opportunities to the students. In this sequence, according to the National Education 
Policy (NEP)-2020, by the year 2030, a large multi-disciplinary university has been envisaged in each district. 

 

Presently there is no university in Giridih district. There are a total of 05 constituent colleges, 10 
affiliated colleges and 07 teacher training colleges in Giridih district. All the colleges located in the district are 
governed by Vinoba Bhave University, Hazaribag. The distance of Vinoba Bhave University, Hazaribag from 
Giridih is around 115 kilometres, as a result the development of Higher Education in Giridih district has not 
been satisfactory. The Gross Enrolment Ratio (GER) of Giridih in the year 2019 was found to be 11.71 which 
is much lower than the national and state average. Low GER indicates that a large population of youth (age 
gap of 18-23) in this district is away from higher educational. Due to the distance of Vinoba Bhave University, 
Hazaribagh from Giridih, higher educational institutions of the district have been neglected and the 
development of higher education has not been satisfactory. 

 

Giridih district has been listed as an aspirational district by NITI Aayog on the basis of unsatisfactory 
condition of health and education in the district. This district has remained affected by Naxalite activities for 
a long time, hence the pace of development has been slow. It is one of the backward districts of the state 
with problems of poverty, unemployment, migration, education and health. A large part of the population 
mostly youths migrate to other states in search of employment and better education. Most of the population 
migrates to West Bengal, Bihar and Uttar Pradesh. 

 

Great scientist Sir JC Bose had a special attachment to Giridih district. With the establishment of a 
university in his name in this district, a new energy will be infused in the youth. Along with this, it will help in 
providing access to higher education to the youth of this district and create employment opportunities for 
them.  

 

It is to mention that from geographical point of view, the nearest district of Giridih is Koderma. There 
are total 02 constituent and 09 affiliated colleges under Koderma district, which are governed by Vinoba 
Bhave University, Hazaribagh. It is also noteworthy that there are total 05 districts under the jurisdiction of 
Vinoba Bhave University, Hazaribagh. The Gross Enrolment Ratio (GER) in Koderma in the year 2019 is 11.26, 
which is lower than the national and state average. 
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From a geographical standpoint, Koderma is adjacent districts to Giridih district. To ensure that 
students in these districts have access to a better education system, it appears expedient to place the 
jurisdiction of all colleges located in Koderma district under Sir J.C. Bose University, Giridih. 

 

To fulfill this purpose, establishment of "Sir JC Bose University" in the state of Jharkhand and 
according to it amendment in the Jharkhand State University Act, 2000 (adopted and as amended) is 
proposed. 

 

Be it enacted by the Legislature of the State of Jharkhand in the 75th Year of the Republic of India as 
follows:- 

 

Chapter-1 

 

4. Short title, extent and commencement 

(1) This Act may be called the "Jharkhand State University (Amendment) Act, 2024". 

(2) It shall extend to the whole of the State of Jharkhand. 

(3) It shall come into force at once. 
 

Chapter-2 

 

5. Substitution of sub-section 1(f) of Section-3 (Establishment and Combination of Universities) of 
Jharkhand State University Act, 2000 (adopted and as amended):- 

 

Current provision in sub-section (1) (f) of the section-3 (Establishment and Combination of 
Universities).:- 

 

"Vinoba Bhave University having the headquarters at Hazaribagh and the jurisdiction over the whole 
of the North Chhotanagpur Division except Dhanbad and Bokaro District.  

 

Provided that the territorial jurisdiction shall extend to the whole of State of Jharkhand in matters 
pertaining to educational institutions imparting teaching in Homeopathy, Indigenous medicines and 
educational institutions imparting academic distinction in Pali, Prakrit and such other languages 
which the University may consider necessary. The educational institutions imparting academic 
distinction in Sanskrit which comes under the territorial jurisdiction of Vinoba Bhave University, 
Hazaribagh, will now come under the jurisdiction of this “Baba Baidhayanath Sanskrit University 
having the headquarters at Deoghar, Jharkhand.”    
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The said provision shall be substituted by the following provision as -  

 

Substitution of sub-section (1) (f) of Section-3 (Establishment and Combination of Universities). 

 

"Vinoba Bhave University having the headquarters at Hazaribagh and the jurisdiction over the whole 
of the North Chhotanagpur Division except Dhanbad, Bokaro, Giridih and Koderma Districts.  

 

Provided that the territorial jurisdiction shall extend to the whole of State of Jharkhand in 
matters pertaining to educational institutions imparting teaching in Homeopathy, Indigenous 
medicines and educational institutions imparting academic distinction in Pali, Prakrit and such other 
languages which the University may consider necessary. The educational institutions imparting 
academic distinction in Sanskrit which comes under the territorial jurisdiction of Vinoba Bhave 
University, Hazaribagh, will now come under the jurisdiction of this “Baba Baidhayanath Sanskrit 
University having the headquarters at Deoghar, Jharkhand.”      

   

Chapter-3 

 

6. Inclusion of sub-section (1) (s) of Section-3 (Establishment and Combination of Universities) of the 
Jharkhand State University Act, 2000 (adopted and as amended) 

 

The following provision shall be inserted: 

In the Jharkhand State University Act, 2000 (adopted and as amended), hereinafter referred to as the 
said Act, at the end of sub-section-1 (r) of section-3, the following sub-section (1) (s) of section 3 shall 
be inserted as- 

“3(1) (s) Sir J.C. Bose University, which shall have its headquarter at Giridih, Jharkhand and shall have 
jurisdiction over the district of Giridih and Koderma." 

झारखंड राÏयपाल के आदेश से, 
 

नͧलन कुमार, 
Ĥधान सͬचव-सह-ͪवͬध परामशȸ 
ͪवͬध ͪवभाग, झारखंड, राँची। 

-------- 
 

अधी¢कअधी¢क,, झारखÖडझारखÖड  राजकȧय मुġणालयराजकȧय मुġणालय,,  राँची ɮवारा Ĥकाͧशत एवं मुǑġतराँची ɮवारा Ĥकाͧशत एवं मुǑġत,,  
झारखÖड गजट झारखÖड गजट ((असाधारणअसाधारण) ) 334422  ––  5500 
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